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To Make the Villages Lal Dora Free

Shri Jagbir Singh Malik, M.L.A.: Will the Deputy Chief Minister be pleased to
state—

whether there is any proposal under consideration of the Government to make the
villages of State Lal Dora Free; if so, the status thereof together with the numbers of
property 1.Ds. issued by the Government in the villages of State so far;

the details of the incharge of this project together with the number of officers and
workers involved in this process in one District;

whether any training was given to the persons involved in this process; if so, the details
of their training, place of training and days of training; and

whether any procedure of notice before creation of ID was adopted by the Government
together with the details of persons along with their villages to whom such notices have

been served in Gohana Assembly Constituency so far?

Sh. DEVENDER SINGH BABLI, DEVELOPMENT AND PANCHAYATS MINISTER, HARYANA

Yes Sir,

(a)

(b)

(c)

(d)

The State is implementing the SVAMITVA Scheme to make villages Lal Dora free
and provide property cards to rural household owners in inhabited rural areas in
villages. So far, 3,93,451 SVAMITVA Property Cards have been issued.

Deputy Commissioner is the in-charge of the project in the district. District
Development and Panchayat Officer, District Revenue Officer, Block Development
and Panchayat Officers, Tehsildars, Gram Sachivs and Revenue Patwaris are
involved in this process in the district.

Regular online review meetings and training have been conducted for the officials
involved in the scheme during 2020 and 2021.

Procedure under Section 26 of the Haryana Panchayati Raj Act 1994, has been
adopted to invite objections in the Gram Sabha. 30 days time is given by the Gram
Panchayat for inviting objections and settling objections after hearing. 36 Gram
Panchayats of Gohana Assembly Constituency have published notification for
inviting objections. A total of 1,115 objections have been received in these villages,

out of which 656 have been settled and settlement of 499 objections are in process.
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